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7 Joint Report in compliance with Hon’ble NGT directions in the order dated 02.08.2023 in OA
No. 454/2023 titled as Vijay Kumar Sharma versus State of Haryana: -

I, Prima facie, the averments made in the application raise questions relating to
environment arising out of the implementation of the enactments specified in Schedule | to the
National Green Tribunal Act, 2010. In view of the averments made in the application, we considgr
it appropriate that a Joint Committee be constituted to verify the factual position and take
appropriate remedial action. Accordingly, we constitute a Joint Committee comprising of Director,
Mines & Geology, Haryana, Haryana State Pollution Control Board (HSPCB) and District
Magistrate (DM), Mahendragarh and direct the same to meet within one week, undertake visits to
the site, look into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position including damages caused to environment,
property, agriculture and take appropriate remedial action by following due course of law and
giving opportunity of being heard to the project proponent. The Committee may further report
operation of similar type of mining activities in the area. The State PCB will be the nodal agency for
coordination and compliance.

Factual and Action taken Report may be submitted within one month by e-mail at judicié’l-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF. List for further consideration on 03.11.2023 and 07.12.2023”.

In compliance of the above direction, the status report in this matter is as follows:-

1. The unit M/s Satish Kumar Garg Marble Mines Lease Owner, Village- Bayal, Tehsil-Nangal
Chaudhary, Distt- Mohindergarh is a mining project at Khasra No. 212 of area 3.35 Ha. and
has obtained consent to establish from the Board on dated 23.07.2019 after obtaining
Environmental Clearance from SEIAA vide Endst. No. SEIAA/HR/2019/152 dated
08.07.2019. The unit has obtained consent to operate for the period 23/08/2019 -
30/09/2021. Thereafter, the unit obtained consent to establish for expansion of the mining
project from the Board on 04.08.2021 after obtaining Environmental Clearance for quantity
expansion from SEIAA, Haryana vide No. SEIAA (128)/HR/2021/645 dated 13.07.2021 and
accordingly obtained consent to operate valid upto 30/09/2025 from the Board.

2, In compliance with the Hon’ble NGT order dated 02.08.2023, a meeting was conducted vide
order No. 1333/DA dated 20.09.2023 under the chairmanship of Ms. Monika Gupta, IAS,
Deputy Commissioner, Mahendragarh at Narnaul on dated 23.08.2023 (Annexure-1) in the
presence of Sub Divisional Magistrate, Narnaul, City Magistrate, Narnaul, Regional Officer,
HSPCB, Mahendragarh, Mining Officer, Narnaul, ADA, DC Office, Narnaul, AEE, HSPCB,
Mahendragarh. Further, Deputy Commissioner, Mahendragarh nominated Sh. Manoj
Kumar, HCS, Sub Divisional Magistrate, Narnaul vide order dated 20.09.2023 (Annexure-
2) on behalf of her and Director, Mines & Geology Department vide letter No. DMG/HY/QA
No. 454/2023/5356 dated 18.09.2023 (Annexure-3) has nominated Sh. Sanjay Simberwal,
Mining Engineer to carry out the inspection of the site and submit report. '

<8 Accordingly, the site was inspected on 06.10.2023 by the members of the Committee i.e.
Sub Divisional Magistrate Narnaul, Sh. Rajender Parsad, Assistant Mining Engineer, HQ



(replaced Sh. Sanjay Simberwal, vide email message dated 05.10.2023 from Directg,
Mines & Geology, Haryana, Copy attached) Panchkula, Sh. Bhupinder Singh Mining
Officer, Narnaul and Regional Officer Mahendragarh Region alongwith Sh. Satish Kumar

Garg (project proponent), Sh. Vijay Kumar Sharma R/o Village Golwa (complainant) and

others local persons were also present. Joint inspection report is enclosed as Annexure-4

alongwith relevant annexures and observations/findings of the site inspection are

reproduced as below: -

a).

b).

There is no any dust found on the leaves of the plants of lemons on the field and
observed that all the plants of the lemon found well safe at the time of inspection.
The lease holder having the permission of control deep hole blasting near the
permanent structure within 100-300 meter renewed by Director, Mines Safety
Ghaziabad region vide memo no. 252390 dated 09.01.2023 and unit also produced
the record of blasting register and vibration report dated 03.10.2023 & 06.10.2023.
Moreover, health of the pet animals of the complainant are looking good and there is
no any adverse effect found on the health of the buffalos and cows. .

Regarding blasting operation conducted in the mine 21.11.2022 it was intimated that
as per the report of Director, Mines Safety Ghaziabad region vide memo no. 2072
dated 03.10.2023, no blasting operation was conducting on 21.11.2022 in the mine.
Regarding the complaint about distance of complainant house and fields. It was
found that distance is about 290 meter from the present working of mine towards the
western site and 175.35 meter away from mined area. Some old cracks are seen on
the wall of the complainant house on back side. There are no any damages/cracks
on the front wall of the house as well as no any broken glass of windows of the
rooms of the house of the complainant are noticed.

The lease holder has already established a wind wall towards western side boundary
of agricultural field of the complainant with tin sheet approximate 04 meter height and
a length of 360 feet alongwith the boundary of the mining lease for prevention of
dust/stone pieces.

The Deputy Director of Mines Safety Ghaziabad region has conducted visit on
17.05.2023 of the said mining project and send an action taken report dated
13.10.2023 and intimated that as per the record of ground vibration observed (ppv,
frequency & air over pressure) and distance up to which flying fragments resulting
out of blasting projected, required to be maintained at the mine as per permissions

conditions was not kept maintained in the mine.

Conclusion of Joint Inspection site report and Complaint Enquiry: -

The House of Sh. Vijay Sharma, the complainant was located at a distance of about
200m & 260m from the Mining Lease Boundary & workings of Mine to the western
side of the mine. The plantation area/agricultural fields were situated between the
house of complainant and the mine and situated at a distance of 40m from the

Mining Lease boundary and about 100m from the working area of Mine. The
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Complaint regarding conducting the blasting operation on 21.11.2022 without any
information and without playing sirens which was found to be not genuine as no
blasting operation was conducted on 21.11.2022.With regard to alleging cracks being

~ developed in the houses due to blasting in the Mine, it cannot be ascertained that the
single crack found developed in the rear portion of the house of complainant was
occurred only due to blasting conducted in the Mine. Other factors like ageing effect,
construction quality etc. may also be responsible for the crack.Director Mines Safety
Gaziabad Regionhas intimated that management of Mine was issued violation letter
vide letter dated 09.10.2023 for rectification of contraventions observed during
inspection & enquiry of the mine and a follow up inspection was made and found that
contraventions pointed out were fully complied by the mine management and also
directed the mining project to control the fly rock to further minimum throughreduction
in total charge per round (Kg) &Maximum charge per delay by 10 against the values
recommended in condition no. 3.1 (b) of the permission granted under Regulation
164(1-B) of Metalliferous Mines Regulations 1961, vide No. /164(1B)/Perm/3564 dt
12.12.2019.

Conclusion:

In view of the above facts, allegations in Sr. No. 1,2,4,5,6,7,8& 9 are concerned
about loss of crop/crop yields,éafety & health of milchanimals, stones falling in the field and
damage cause due to heavy blasting were not found to be established during joint
committee inspection and as per report dated 03.10.2023 submitted by DGMS. Copy of
same is enclosed as Annexure-5.Also, allegations in Sr. No. 3 is regarding blasting was
done without playing siren on dated 21.11.2022which was found to be not genuine as per
report submitted by DGMS after site inspection.

It is, therefore, prayed that the above Joint Report in compliance with the directions
issued by this Hon’ble Tribunal vide order dated 02.08.2023 and 03.11.2023, may kindly be
considered please.

U I

e R R
Regibhal Officer Deputy Commissioner Diré'l'tﬂr,
HSPCB' Mahendragarh Mahendragarh at Narnaul Mines & Geology
hegil o ' : ~ Department,
Date 05.12.2023 Panchkula

Distt. Mahendergarh



Annexure-1 O

Minutes of the meeting held on 23.08.2023 at 12.30 PM under the Chairpersonship
of Ms. Monika Gupta, IAS, Deputy Commissioner, Mahendragarh to review the
status of Hon’ble National Green Tribunal cases.

A meeting of the concerned officers/officials was held on 23.08.2023 at 12.30 PM
under the Chairpersonship of Ms. Monika Gupta, IAS, Deputy Commissioner,
Mahendragarh in her Chamber, Mini Secretariat, Narnaul to review the status of Hon'ble
National Green Tribunal cases.

The following were present in the meeting:- 3
. Sh. Manoj Kumar, HCS, SDO(C), Narnaul.

. Dr. Mangal Sain, HCS, City Magistrate, Mahendragarh.

. Sh. K.K. Yadav, R.O., HSPCB, Mahendragarh Region.

. Sh. Bhupender Singh, Mining Officer, Narnaul.

. Sh. Shiv Kumar, ADA, DC Office, Narnaul.

. Sh. Anuj Narwal, SDO, HSPCB, Mahendragarh Region.

. Sh. Om Prakash, Development Assistant, DC Office, Narnaul.

~NO O WN -

The discussions and decisions taken in the meeting were as follows:

It was apprised by the Regional Officer, HSPCB that the following three case
pertaining to this district are pending in the Hon’ble National Green Tribunal, New Delhi
as on date.

1. OA No. 667/2018 titled as Mahendra Singh vs. State of Haryana.

2. OA No. 452/2023 titled as Surender Kumar vs. State of Haryana.
3. OA No. 454/2023 titled as Vijay Kumar Sharma vs. State of Haryana.

It was directed that in future to review such cases, the information be prepared in
the following proforma and placed in the meeting.

Sr. | Name of | Case | Title Next | Previous | Directions | Action Whether
No.| Court No. Date of | Date of issued Taken on | compliance
Hearing | Hearing the report
Directions | submitted
or not with
= B remarks.
| SN |EE -

However, the above cases were reviewed one by one in compliance with
the orders of Hon'ble National Green Tribunal:-

1. OA No. 667/2018 titled as Mahendra Singh vs. State of Haryana.

It was explained that in compliance with the orders dated 18.01.2023 of Hon'’ble
NGT, the Action Take Report of joint committee had been submitted on 16.05.2023 and
the next date of hearing is fixed on 11.09.2023 for consideration of the report and
various |A’s listed by Hon’ble NGT. However, the Regional Officer, HSPCB was directed
to submit the following information of all the stone crushing units in the district:-
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Sr.No. | Name of | Village | Whether Whether | Whether | Amount | Remarks |
Stone compensation | Licence | unit is | of
Crushing amount of Rs. | revoked | closed security
Unit 20.00 lacs | or not? | down or | deposited
deposited or not? (Rs. In
not? lacs)
| | | ]

Additionally, the Regional Officer, HSPCB, Mahendragarh Region was directed
to identify the non-compliant units out of all 133 units in the district immediately to take
further necessary action accordingly. .

2. OA No. 452/2023 titled as Surender Kumar vs. State of Haryana.

It was submitted that the meeting of joint committee has already been convened
on 03.08.2023 in compliance with the orders dated 01.08.2023 of Hon'ble National
Green Tribunal. Since the requisite inspection has already been conducted, therefore,
Regional Officer, HSPCB, Mahendragarh Region (Nodal agency for coordination and
compliance) was directed to submit the Action Taken Report at the earliest. The next
date of hearing is 31.10.2023.

3. OA No. 454/2023 titled as Vijay Kumar Sharma vs. State of Haryana.

It was briefed that a joint committee comprising Director, Mines & Geology,
Haryana, HSPCB and District Magistrate has been constituted vide Hon’ble National
Green Tribunal order dated 02.08.2023 with the direction to meet within a week.
Accordingly, this meeting has been convened with the Mining Officer, Narnaul and
Regional Officer, HSPCB, Mahendragarh Region, the representatives of the both the
departments, in compliance with the directions of Hon'ble NGT. The next date of
hearing is 03.11.2023. However, the Director, Mines & Geology, Haryana and Member
Secretary, HSPCB have also been requested to arrange another suitable date to follow
the directions of Hon'ble NGT.

The meeting ended with a vote of thanks to the Chair. !
%:i\»f
Deputy Commissioner,

Mahendragarh at Narnaul.

Memo No. 1207/DA Dated: 23/08/2023
Copy to:

Member Secretary, HSPCB, Panchkula.

Director, Mines & Geology Department, Haryana, Panchkula.
Sub Divisional Officer(C), Narnaul.

City Magistrate, Mahendragarh.

R.O., HSPCB, Mahendragarh Region.

Mining Officer, Narnaul.

ADA, DC Office, Narnaul.

=L OB =



Annexure-2
GOVERNMENT OF HARYANA 12
OFFICE OF THE DEPUTY COMMISSIONER, MAHENDRAGARH

ORDERS
Narnaul, the 20" September, 2023

No. 1333/DA : Whereas Hon'ble NGT passed an arder dated 02.08.2023 in OA No.
454/2023 - Vijay Kumar Sharma vs. Slate of Haryana constiluting a joint committee
comprising of Director, Mines & Geology, Haryana, Haryana State Pollution Control
Board (HSPCB) and Dislrict Magistrate (DM}, Mahendragarh and with the direction to
meet within one week, undertake visits to the site, look into the grievances of the
applicant, associate lhe applicant and representative of the concermed project
proponent, verify the | factual position including damages caused to environment,
properly, agricullure ahd take appropriate remedial aclion by following due course of
law and giving opportunity of being heard to the project proponent. The commiliee may
further report operation of similar type of mining aclivities in the area.

And whereas in compliance with the above order, a meeting was convened on
23.08.2023 In the chamber of the undersigned at Mini Secretariat, Narnaul with the
Mining Officer, Narnaul and Regional Officer, HSPCB, Mahendragarh Region, the
representatives of the both the departments and the minutes of the meeting were
circulated to all the concerned vide this office memo No. 1207/DA dated 23.08.2023,

And whereas the Director, Mines & Geology, Haryana and Member Secretary,
HSPCB had also been requested for requisite action vide lhis office letter No.
‘DA/2023/1910 dated 23.08.2023.

Hence, Sub-Divisional Magistrate, Narnaul is deputed on behalf of the
updersigned to take further action in the matter jointly with the representatives of the
above departments and accordingly to submit its findings in time for preparation and
submission of action taken report to the Hon'ble NGT.

i
, Deput) issioner,
Mahendragarh

Copy for information and necessary action to:

Member Secretary, HSPCB, Panchkula.
Director, Mines & Geology Department, Haryana, Panchkula.
Sub Divisional Magistrate, Narnaul.
R.O., HSPCB, Mahendragarh Region.
Mining Officer, Narnaul.

GV N s

YN =

' 4 Deputy Commissioner,
Mahendragarh
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Annexure-3
From
The Director,
Mines & Geology, Hary sns
DHL Square, Plot Mo % 17 Park Sers
To

The Chairman,
Pollution Contro! Heased
Sector-6, Panchkula

Memo No. DMG/HY/OA No 4542021 5 254
Dated Panchkula, the ,g{c," L.

Subject:  Order passed in Original Application Ne. 454 /2021

On the subject noted above.

2 Please refer to order dated 02.08.2023 passed by Honble NG
subjected matter. As per order, the State PCB will be the nodal agency for coord

compliance. The Director, Mines & Geology, Haryana is also member of Joint Comem
constituted vide above referred order.

§o»

3. Shri Sanjay Simberwal, Mining Engineer of this department has been deputed
on behalf of Director Mines and Geology, Haryana for the above said work. You are
requested to intimate the date and time of inspection/visit of area, so that Shri Sanjay

S &}l.

for Director, Mines and Geology,

Panchkula, Haryana,,
Through e-mail

Endst. No. DMG/HY/ OA No. 454/2023/ S XS F Dated: \%‘IMIZZ

A copy is forwarded to the Mining Officer, Mines and Geology Department,
Mahendergarh w.r.t. his office memo dated 01.09.2023 for information and necessary action.

StateGeologist,
for Director, Mines and Geology.
Panchkula, Haryana,
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Annexu re-41 4

Sub. Original Application No. 454/2023-regarding.

On the subject noted above.

The applicant Vijay Kumar Sharma has filed an Original
Application No. 454 of 2023 before Hon'ble National Green Tribunal,
New Delhi.

In this regard, in compliance of the order issued by the
worthy Deputy Commissioner Mahendergarh vide dated 20.09.2023 Sh.
Manoj Kumar Sub Divisional Magistrate Narnaul, Sh. Rajender Parsad
Assistant Mining Engineer (HQ) Panchkula, Sh, Krishan Kumar Regional
Officer HSPCB Mahendergarh and Sh. Bhupinder Singh Mining Officer
Narnaul jointly visited the mining lease area of Bayal Mines Khasra No.
212 on dated 06.10.2023. At the time of inspection lease holder Sh.
Satish Kumar Garg, Sh. Vijay Kumar Sharma R/o Village Golwa and
others local persons were also present. After the visit, the point wise
findings/observations given as under:-

1. There is no any dust found on the leaves of the plants of
lemons on the field and observed that all the plants of the
lemon found well safe at the time of inspection.(Photograph
attached) '

2. The lease holder produced the permission of control deep
hole blasting near the permanent structure within 100-300
meter renewed by Director, Mines Safety Ghaziabad region
vide memo no. 252390 dated 09.01.2023 and also
produced the record of blasting register and vibration
report dated 03.10.2023 & 06.10.2023. Moreover after
during the visit it is found that health of the pet animals of
the complainant are looking good and there is no any
adverse effect found on the health of the buffalos and
cows.(Copy of the representation of Sh. Satish Kumar
Garg lease holder of Bayal Marble Mines Attached)

3. The lease holder also submitted detail of blasting material
used in mining operation that no blasting was conducted on
dated 21.11.2022 and also as per the report of Director,
Mines Safety Ghaziabad region vide memo no. 2072 dated
03.10.2023. No blasting operztion was conducting on
21.11.2022 in the mine also. (Copy Attached)
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distance of about 290 meter from the present working of
Bayal marble mine (Khasra No 212) towards the western
site of the mine and 175.35 meter away from Bayal Marble
Mined area. Some old cracks are seen on the wall of the
house in his back side. There is no any damages/cracks on
the front wall of the house as well as no any broken glass of
windows of the rooms of the house of the complainant are
noticed and the boundary wall is temporary made with the
loose stone only at the eastern side of the complainant’s
field. Hence there is no any damages temporary boundary
wall.(Copy of Demarcation report dated 31.10.2023 is
attached)

During the inspection, it is also found that the lease holder
is already established a wind wall with tin sheet
approximate four meter height and a length of 360 feet
alongwith the boundary of the mining lease for prevention
of dust/stone pieces towards western side boundary of
agricultural field of the complainant. (Photograph
attached)

In addition of the above, that the DGMS Ghaziabad send a
action taken report regarding M/s Satish Kumar Garg
Marble Mines Bayal vide memo no. 2764 dated 13.10.2023
(Copy Attached) given as under :-

Sh. Mukhtyar Ahammad, Deputy Director of Mines Safety
Ghaziabad region inspection & enquiry was made in the
mine on 17.05.2023, against a complaint received from Sh.
Vijay Sharma, resident of Village Golwa alleging that daily
heavy Elasting is carried out in the mine due to which fly
rocks are coming to fields and cracks are developed in the
houses.

Conclusion of Inspection and Complaint Enquiry:

The House of Sh. Vijay Sharma, the complainant was located
at a distance of about 200m & 260m from the Mining Lease
Boundary & workings of Bayal Marble Mine to the western
side of the mine. The plantation area/agricultural fields
were situated between the house of complainant and the
mine and situated at a distance of 40m from the Mining
Lease boundary and about 100m from the working area of
Bayal Marble Mine.




From the inspection & enquiry, it is being concluded that
the Point Nos. 01, 02, 04, 05,06, 07 & 09 are concerned
about loss of crop/crop yields, as such does not come under
the issue of safety and health of workmen employed in the
mines and hence does not come under the preview of The
Mines Act, 1952 and not related to this Directorate.

The Complaint Point No. 3 was about conducting blasting
operation on 21.11.2022 without any information and
without playing sirens which was found to be not genuine
since any blasting operation was conducted in the mine on

21:11:2022,

With regard to the complaint point alleging cracks being
developed in the houses due to blasting in the Bayal Marble
Mine, it cannot be ascertained that the single crack found
developed in the rear portion of the house of complainant
was occurred only due to blasting conducted in the Bayal
Marble Mine. Other factors like ageing effect, construction
quality etc. may also be responsible for the crack.

The mine management had obtained requisite permission
under Regulation 164(1-B) of Metalliferous Mines
Regulations 1961 to conduct controlled deep hole blasting
within 300 m but beyond 100 m of structures of permanent
nature, not belonging to of the mine, vide this letter
Directorate'sS29024/GR/HR/Mahendragarh/164(1-
B)/Perm/ 3564 dated 12.12.2019.

The record of results of ground vibration observed (ppv,
frequency & air over pressure) and distance up to which
flying fragments resulting out of blasting projected,
required to be maintained at the mine as per permission
conditions was not kept maintaired in the mine.

Required instrument/ éeismograph/ vibrograph for
measuring the peak particle velocity of blast-induced
ground vibrations at dwelling/structures falling within
300m of the place of blasting and not belonging to the
owner of the mine, triggered by geophone and capable of
giving digital output, was not available at the mine.

16




i.  Management of Bayal Marble Mine was issued violation

letter vide letter no.feer / mfSrmame &=/ 20752/2023
misaTae et 09.10.2023  for rectification  of

contraventions observed during inspection & enquiry of the
mine. A follow up inspection was made on 29.08.2023 and
the above contraventions pointed out were fully complied
by the mine management.

il. Management of Bayal Marble Mine was also directed for
reduction in total charge per round (Kg) &Maximum charge
per delay by 10 against the values recommended in
condition no. 3.1 (b) of the permission granted under
Regulation ,164(1-B) of Metalliferous Mines Regulations
1961, vide No. % Lr. S29024/GR/HR/ Mahendragarh/164
(1B)/Perm/3564 dated 12.12.2019 to control the fly rock to
further minimum. .

The Director Mines Safety Gaziabad region also a submitted
a report regarding high intensity blast in mining site in
- Mahendergarh vide memo no. 2072 dated 03.10.2023.

The report is submitted for your kind perusal.

Mmmg ofﬁcer Reglﬁomcer Assist ing Engineer Sub Divisional Magistrate
Narnaul HSPCB - (HQ) Panchkula, Narnaul
Mahendergarh
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SAT»{SH KUMAR GARG MARBLE MINES LEASE OWNER
' Village: - Bayal, Teh- Nangal Chaudhary
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AT VIR
Govt. of India
srar pTF AWIONTY AT
Ministry of Labour & Employment
TATSC TRRAT AT AEET
Directorate-General of Mines Safety

[ HTAT : 392040|NZ|Ghaziabad Region|Perm(2022[252390  Ghaziabad 09.01.2023

T & e,
iR, Mg

TR,

A wefter FAR T,

AT I AT T @ T W.212),
22- T 5=ReTw TRe( Industrial Estate)

‘i?mr: arica® w RfAeT 1961 ¥ Riftas 164(1-&‘03?3iaﬂammrm?#mmﬁrmm
FEAT 212) F W T o T gt F 300 #dew ¥ sy Wg 3F 100 HIeX T 7 FAT A @

soTTeeT LR ER: T S29024/GR/HR/Mahendragarh/164(1-B)/Perm/3564 dated 12.12.2019 AT Y
H1 R gAfa- doar R

HRleg,

Please refer to your online application Id: 252390 dated 24.11.2022 and offline application reference No.
SKG/DGMS/392040/2022-3 dated 24.11.2022, and Plan No.SSKG/DGMS/DZP/1 dated 10.11.2022 and
goggle map and other documents enclosed therewith on the above subject.

The matter has since been examined in the light of the information submitted by you along with the
application. : L

By virtue of powers conferred on Chief Inspector of Mines (also designated as Director-General of Mines
Safety) under the provisions of Regulations 164(1-B) of the Metalliferous Mines Regulations, 1961, and by
virtue of the authorization granted to me by the Chief Inspector of Mines (also designated as Director-
General of Mines Safety) under Section 6(1) of the Mines Act, 1952, 1, hereby extend the validity of
permission issued by this Directorate vide letter No.529024/GR/HR/Mahendragarh/164(1-B0/Pern/3564
dated 12.12.2019 to conduct contolled deep hole blasting within 300 m but beyond 100 m of structures of
permanent nature, not belonging to owner of the mine at the opencast workings of Bayal Marble Mine
(Khasra No. 212) of Shri Satish Garg subjcct to strict compliance of all the following conditions, .

L. All the conditions of the permission granted under Regulation 164(1-B) of the Metalliferous Mines
Regulations, 1961 for conducting controlled decp hole blasting within 300 m but beyond 100 m of
structures of permanent nature at the opencast workings of Bayal Marble Mine (Khasra No. 212) of
Shri Satish Garg by this Dircctorate vide letter No. $29024/GR/HR/Mahendragarh/164(1-
B)/Perm/3564 dated 12.12.2019 shall remain unaltered and shall be strictly complied with except
condition No. 7.0 of the said permission, 4 Al
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2. In the event of any change in the circumstances connceted with this permission, which 18 Ilkcg ctg
endanger the life of persons employed in or about the mine or endanger the mine itself, of 51;1 %th
featurcs, the mining operations for which this permission has been granted, shall be stopped fort Wlb
and intimation thereof shall be sent to this Directorate. The said mining operations shall not be
resumed without an express and fresh permission in writing from this Directorate.

3, In the event of any change in the circumstances, likely to affect the safety of persons or damage to
structures not belonging to the owner, this permission shall be deemed to have been withdrawn.

4. If at any time any one of the conditions subject to which thi

s permission has been granted is violated or
not complied with, this permission shall be deemed to have

been revoked with_'immedl'atc effect.

5. The above permission may be amended or withdrawn at any time, if considered necessary in the
interest of safety.

6. This permission is being issued under Regulation 164(1-B) of the MMR, 1961 only without prejudice
to any other provision of statute, which may be or may become applicable, at any time.

7. The validity of the permission is hereby extended for a period pf 03 years and shall remain |

valid upto 11.12.2025 or till the validity of consent to operate or validity of EC or validity of the ‘
lease granted by the competent authority expires, whichever occurs earlier. G
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to him and he has thumb mark.
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Dated _ Time_-
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- M:+9650528999 E ¢ lalit@Ialitmining.com W : www.alitmining.com | .
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fawa:News Item tiled as “High intensily blasts at mining sites a threat to M'garh villages",
T Your Letter no. DAJ2023/1428 dated 12.10.2023.
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Bayal Marble
Mine
(Owner: Shri
Satish Garq)

| 17.05.2023
(A/N)

H:mu.mnc.o:m enquiry was made in the mine on 17.05.2023, against a complaint
received from Shri Vijay Sharma, resident of Golwa Village alleging that daily heavy
blasting is carried out in the mine due to which fly rocks are coming to fields and
cracks are developed in the houses. Complaint points were same as mentioned in DC
Mahendragarh district letter. i

Conclusion of Inspection and Complaint Enquiry:The House of Shri Vijay
Sharma, the complainant was located at a distance of about 200m & 260m from the
Mining Lease Boundary & workings of Bayal Marble Mine to the western side of the
mine. The plantation area/agricultural fields were situated between the house of
complainant and the mine and start at a distance of 40m from the Mining Lease
boundary and about 100m from the working area of Bayal Marble Mine.

From the inspection & enquiry, it is being concluded that the Point Nos. 01, 02, 04, 05, |

1. Management of Bayal Marble Mine

was issued violation letter vide

letter no.faeers/misgErg & /

20752/20237MSAEE =S

09.10.2023for  rectification of
contraventions observed during
inspection & enquiry of the mine.A
follow up inspection was made on
29.08.2023 and the above
contraventions pointed out
werefully complied by the mine

47
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06, 07 & 55—
g 9 Bre Conenr T— N s o SRipE—
Under the issue oﬂﬂwmmﬂ:ma about loss of crop/crop yields, as such does not come | management.
does not €ty and health of workmen employed in the mines and hence |
: Ome under the
Oirectorate, p

__ was also directed for reduction :w

The Complai . _:_jmmqﬁo::aﬁx@
: plaint p . omnwﬁm ﬂ
E_gocnm:,\ mzﬁo_.o_sm szEmmmuo% nozacnc:mUama:mocmazo:oz..B.S:momm_

ation i R &Maximum charge per delay by 10
since no blasting oum_.mﬁ.m:n_ without playing sirens which was found to be not genuine % against the values

0N was conducted in the mine on 21.11.2022. recofmmended in condition ne. 3.1

Wit ; ‘ ; o
h regard to the complaint point alleging cracks being developed in the houses due | (b) of the permission granted

to blasting in

foking dus ﬂﬂm.wm&m_ Marble Mine, it cannot be ascertained that the single crack | under Regulation 164(1-B) . of
due to b Oped in the reéar portion of the house of complainant was occurrad only | Metalliferous Mines Regulations
€ to blasting conducted in the Bayal Marble Mine. Other factors like ageing effect, | 1961, vide Lr. No.
Construction quality etc, may also be responsible for the crack. . $28024/GR/HR/
The mine management had obtained requisite permission under Regulation 164(1-) | Mahendragarh/164 (1-
of Metalliferous Mines Regulations 1961 to conduct controlled deep hole blasting | B)/Perm/3564 dated
within 300 m but beyond 100 m of structures of permanent nature, not belonging to |  12.12.2019 to control the fly rock
owner of the mine,  vide this

Directorate’s letter No. | w further minimum.
wwwow_a\mm\Im\zmjm:aa@m%h%ﬁ-mvxvmqéwmma dated 12.12.2019, |

The record of results of ground vibration observed (ppv, frequency & air over |
pressure) and distance up to which flying fragments resulting out of gmmasf
projected, required to be maintained at the mine as per permission conditions was no |
kept maintained in the mine.

|
Required instrument/seismograph/vibrograph for measuring the peak particle velocity |
of blast-induced ground vibrations at dwelling/structures falling within 300m of the |

place of blasting and not belonging to the owner of the mine, triggered by geophone

and capable of giving digital output, was not available at the mine. |

|

i ; f Bayal Marble Mine |
urview of The Mines Act, 1952 and not-related to this 2 Management of Bay _
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Dir{GZB Region)/DDG (NZ) to see/record please

Last Inspection: 29.04.2022 o ,
P aEsde

Inspected by: Shri AK Das, DDMS PR
Note for File r...;:_:.:'_*_“::_-:;:::‘_
/' :iqm ‘H?\r;’ Q‘\\'\S

Name of Mine : | Bayal Marble Mine (Khasra No. 212} l\‘ ‘ "‘""‘"‘"\Lffc‘ el

! ".r :)
LIN : | 2829534262 V; r__*} - A= Ve

. H B e =
Mine Code : | 392040 e X 93\5\'*7 &3
Name of Owner : | Shri Satish Garg ENGASS Py 4
Name of Manager : | Shri Piyush Gupta, FCC A %3 z:;*mfwkﬁ",fig,x*‘.;;/’-”
Name of Inspecting Officer | : | Shri Mukthar Ahammad, Dy. Dwectoriaﬁbfhnesﬁafety,

Ghaziabad Region

Date of Inspection : | 17.05.2023 (AN)

Purpose: Complaint Inquiry

1.0 Introduction: Vide letter No. 1480 dated 03.05.2023, Director of Mines Safety
(Electrical), O/o Dy. DGMS, NZ sent a letter to Director of Mines Safety (Mining),
Ghaziabad Region enclosing therewith a complaint letter, dated 06.03.2023, sent by
Shri Vijay Kumar resident of Golwa Village of Mahendragarh District (Haryana)

. addressed to Govt. of India, Ministry of Labour & employment, Directorate General of
Mines Safety, Ghaziabad Region, Ghaziabad and requested to get the matter enquired
and submit comment for speedy disposal of the grievance.

2.0 Director of Mines Safety, Ghaziabad Region, directed the undersigned to enquire into
the complaint and submit the enquiry report.

3.0 In the complaint, Shri Vijay Kumar, stated that he was a permanent resident of Golwa
Village. His land falls in Bayal village at Khasra no. 212, in which Bayal Marble Mine of
Shri Satish Garg, where in mining activity was commenced about 3-4 years ago. The
mine is opencast and daily heavy blasting is carried out in the mine due to which fly
rocks are coming to fields and cracks are developed in the houses. He pointed out
following issues in his complaint letter:

3.1 Complaint Point No. 01: Work of breaking rock is carried out day and night generating
high sound and dust. A Layer of dust is deposited on the crops, due to which no crops
are grown in the past 3 years.

3.2 Complaint Point No. 02: Due to continuous noisy environment, the milch animals
remain scared & two buffaloes have been lost in 3 years. This is also affecting
education and social work of the children.

3.3 Complaint Point No. 03: On 21.11.2022, blasting was done without any information
and without playing sirens, due to which complainant’s children escaped narrowly.

3.4 Complaint Point No. 04: Due to blasting on 05.03.2023, a large amount of dust and
stones came in the fields, which are still lying there.

3.5 Complaint Point No. 05: Due to heavy blasting, stone pieces ranging from 2 kg to 10-
15 kg are falling on the crops in the fields, which are lying still on the crops as proof.
Thick layer of stone dust gets deposited on the crops, due to which crops are not
growing for many years.

Page 1 of 7



3.6 Complaint Point No. 06: Complainant has planted a lemon orchard in 272 acres land,
in which many plants are lost due to fall of dust and stone pieces. The plants are not
able to grow & high amount of loss occurs to him.

3.7 Complaint Point No. 07: The complainant is not able to grow any vegetable crops. In
2020, the complainant had planted okra and bottle gourd crops, all of which was also
lost.

3.8 Complaint Point No. 08: The complainant has put a stone wall around his fields, which
was also broken due to heavy blasting.

3.9 Complaint Point No. 09: The complainant sates that he has represented to SP, SHO
Nizampur, Mining Officer, Narnaul and DC, but no solution has come out so far.

The complainant has requested to inspect the falling crops and plantation at the
earliest so that his complaint is resolved.

4.0 Inspection & Inquiry:

4.1 Shri Vijay Sharma, complainant was informed on his mobile and requested to be
present in his house on 17.05.2023 to assist during inspection and inquiry.
Complainant said that he will be present near Golwa Bus Stand area to show the way
to his house.

On dated 17.05.2023, I reached at about 2:30 PM to Golwa Bus Stand area where the
complainant was present and guided me to his house. After reaching his house, first
of all, I asked Shri Vijay Sharma, the complainant if the aforementioned complaint was
made by him, to which he answered affirmatively. Thereafter, I proceeded to verify
the points mentioned in the complaint.

4.2 Location & Ownership of the Mine: The Mine was located in revenue boundary of
Bayal Village, Tehsil: Nangal Choudhary in District: Mahendragarh (Haryana). The
lease covering an area of 3.55 hectare was granted to Shri Satish Garg. The entire
area of lease was located in Khasra No. 212.

4.3 Statutory Supervision provided in mine: Shri Piyush Gupta, holder of First Class
Manager’s certificate of competency was appointed as Manager in the mine for overall
management, supervision, direction and control of the mine. He was assisted by one
Mining Mate for statutory supervision & inspection mining workings. The mine was
worked in day shift only (9:00 AM-6:00 PM with rest interval of one hour). The average
production of the mine was about 300 Tons per day and average daily employment
was 11 persons.

4.4 Permissions: The mine was worked by mechanized opencast method deploying
shovel-dumper combination & following permission were granted in the mine.

(i) Permission under Reg. 106(2)(b) of Metalliferous Mines Regulations 1961, for
working the mine with deployment of Heavy Earth Moving Machineries (HEMMs)

was granted vide this Directorate’s letter No. 392040|NZ|Ghaziabad Region] -

Perm|2022|252243 Ghaziabad dated 20.12.2022.

(ii) Permission under regulation 164(1-B) of Metalliferous Mines Regulations 1961, to
conduct controlled deep hole blasting within 300 m but beyond 100 m of structures
of permanent nature, not belonging to owner of the mine was granted vide this
Directorate’s letter No. S29024/GR/HR/Mahendragarh/164(1-B)/Perm/3564 for a

Page 2 of 7
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55 period of 3 years from 21.12.2019 and was renewed up to 11.12.2025 vide this
Directorate’s letter No. 392040|NZ|Ghaziabad Region|Perm|2022|252390
Ghaziabad 09.01.2023.

4.5 Following observations/comments on the issues raised in the complaint
and those are under purview of the Mines Act, 1952 are furnished below:

a) Complaint Point Nos. 01, 02, 05, 06 & 07: The Complaint Point Nos. 01, 02, 05,
06 & 07 allege about loss of crops & crop yields of the complainant due to fly rocks
and dust from the mining activity at Bayal Marble Mine.

Observations: House of Shri Vijay Sharma, Complainant, was situated at a distance
of about 260 meters from the present workings of Bayal Marble Mine (Khasra No. 212)
towards Western side of the mine as measured in Google Map. The plantation
area/agricultural fields of the complainant were situated between his house and the
mine, with minimum distance of about 100m from present workings of Bayal Marble
Mine (Khasra No. 212).

During inspection, several stone pieces at various locations within the plantation area,
with size ranging from 2"x 2” to 8”"x10” were seen. Almost all of these stone pieces
were lying at the sides of the plantation area/agriculture fields. These stones were at
ground surface and not buried in mud (Photographs attached).

Only one particular stone piece, which was lying at the base of a lemon plant at a
distance of about 120m from present workings of Bayal Marble Mine, was found half
buried in the mud. This stone piece was at distance of about 140m from house of
complainant. Size of the stone piece was about 6” x 8” (Photograph attached).

Blasting was not scheduled in the mine on the day of the inspection. Four shot holes
were found drilled at bottom most bench towards the eastern side of the mine. The
depth of all 4 holes was found to be about 4m and the diameter of the holes were
100mm.

During verification of the blasting records being maintained in the mine, it was found
that the amount of explosive used per day in the mine varied from 450 Kgs to 925
Kgs.

As per the condition 3.1(b) of the Permission granted under Regulation 164(1-B) of
Metalliferous Mines Regulations 1961, to conduct controlled deep hole blasting within
300 m but beyond 100 m of structures of permanent nature, not belonging to owner
of the mine was vide this Directorate’s letter No. S29024/GR/HR/Mahendragarh/
164(1-B)/Perm/3564, recommended safe charges per delay and Maximum Quantity
of explosives per blast vis-a-vis distance are as below: '

Distance of [No. of holes per blast with|Recommended :ldecqmmended ;
7 . s aximum Quantity
structures from |spacing, burden, depth, dia of [ maximum charge :
4 of explosives per
the blast | holes per delay (in Kg) it
face(m)‘ taking 10mm/s as safe limit of vibration
Max 2 row
Max 10 holes
100 BXS: 2.0x2.5-3.0m 1als 150
Hole dia 100mm
Max 2 row
L] Max 10 holes =20 .
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Distance

of

structures from

No. of holes per blast with
spacing, burden, depth, dia of

Recommended
maximum charge

Recommended
Maximum Quantity
of explosives per

the blast | holes
face(m)

per delay (in Kg) blast

taking 10mm/s as safe limit of vibration
BXS: 2.0x2.5-3.0m Hole dia
100mm

Max 2 row

Max 10 holes

BXS: 2.0x2.5-3.0m Hole dia
100mm

Max 3-4 row

Max 20 holes

& BXS: 2.0x2.5-3.0m 1-50 1000
Hole dia 100mm
Max 3-4 row

Max 20 holes

300 BXS: 2.0x2.5-3.0m 1-80 1200

Hole dia 100mm

200 1-30 500

The distance from site of blasting to the house of the complainant was 260m.

As per aforementioned blast/explosive usage records maintained at the mine, it was
observed that, the quantity of explosive used was within the limits of recommended
maximum quantity of explosives per blast vis-a-vis distance as specified in the
condition 3.1(b) of the Permission granted under Regulation 164(1-B) of Metalliferous
Mines Regulations 1961.

Further, during the inspection of mine, it was observed that workings in the mine were
being carried out at a depth of about 30m from surface and it was towards the eastern
side of the mine about 260m away to the house and property of the complainant.

Another allegation of the complainant is loss of crop yields due to dust. On day of
inspection & enquiry, no deposition of dust on the lemon plants were found
(Photograph attached).

Comments: The plantation area/agricultural fields of the complainant were situated
at a distance of about 40m & 100m from the Mining Lease Boundary & present working
area of Bayal Marble Mine (Khasra No. 212) respectively. Except one stone piece
situated besides a lemon plant, all other stone pieces were lying at the sides of the
plantation area/agricultural fields.

The single stone piece lying beside the lemon plant was situated at a distance of about
120m from the place of blasting. This stone piece was half buried in mud and did not
appear to look fresh. No damage was observed on the lemon plant beneath which the
stone piece was found.

In view of above, it cannot be ascertained with certainty that the stone pieces found
in the fields were indeed fly rocks generated by basting operation.

Further, the loss of crops/crop yield due to mining activity does not come under the
purview of the Mines Act, 1952 and not related to this Directorate.

Additionally, as per blast/explosive usage records maintained at the mine, it was

observed that, the quantity of explosive used per blast was within the limits of

recommended maximum quantity of explosives per blast vis-a-vis distance as specified

in the condition 3.1(b) of the Permission granted under Regulation 164(1-B) of
Page 4 of 7
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Metalliferous Mines Regulations 1961, to conduct controlled deep hole blasting within
300 m but beyond 100 m of structures of permanent nature, not belonging to owner
of the mine vide this Directorate’s letter No. S29024/GR/HR/Mahendragarh/ 164(1-B)/
Perm/3564 dated 12.12.2019.

Complaint point No. 03: In this Point, the complainant alleged that on 21.11.2022,
blasting was done without any information and without playing sirens, due to which
complainant’s children escaped narrowly.

Observations: Two records were found maintained in connection with the blasting
operations conducted in the mine.

1. Blaster’s Report Book under Regulation 169 of Metalliferous Mines Regulations,
1961

2. Form RE-5 (Account of Explosives used by Licensee under Rule 24 of the Indian
Explosive Rules, 2008

Both the records were checked during the inspection & enquiry and found that no
blasting operation was conducted on 21.11.2022. As per these records, blasting
operation was conducted in the mine on 19.11.2022 and next entry was on
24.11.2022. The photocopies of the Blaster’s Report Book & Form RE-5 pertaining to
19.11.2022 & 24.11.2022 are enclosed as Annexure A & Annexure B respectively for
ready reference.

Comments: As per explosive usage records (Blaster's Report Book & Form RE-5)
being maintained in the mine, no blasting operation was conducted 21.11.2022. The
Baster’s Record book was having proper serial in each page, whereas the entries in
the Form RE 5 was written on the same page with no corrections or gaps in between.
These records were found to be maintained up to date. As such the both records were
appeared to be genuine.

In view of the above, the complaint point No. 03 was found to be not genuine.

Complaint Point No. 04: Due to blasting on 05.03.2023, a large amount of dust
and stones came in the fields, which are still present today.

Observation: The explosive use/blasting records for 05.03.2023 was verified and it
was found that 450 Kg of explosives were used for blasting operation on that day,
which was well within within the limits of recommended maximum quantity of
explosives per blast vis-a-vis distance as specified in the condition 3.1(b) of the
Permission granted under Regulation 164(1-B) of Metalliferous Mines Regulations
1961.

The photocopies of the Blaster’s Report Book & Form RE-5 pertaining to 05.03.2023
are enclosed as Annexure C & Annexure D respectively for ready reference.

The plantation area/agricultural fields of the complainant were situated about 40m &
100m from the Mining Lease Boundary & present working area of Bayal Marble Mine
(Khasra No. 212) respectively. Except one stone piece situated besides a lemon plant,
all other stone pieces were lying at the sides of the plantation area/agricultural fields.

Dust deposition was not found in the plantation area/agricultural fields on day of
inspection & enquiry.
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Comments: From the above observations, it could not be ascertained with certainty
that the stone pieces found in the fields were indeed fly rocks generated by basting
operation.

Complaint Point No. 8: Stone wall around the plantation area/agricultural fields was
broken due to heavy blasting.

Observations: During inspection & enquiry, it was observed that the plantation
area/agricultural fields of the complainant were adjoining to the Bayal Marble Mine
(Khasra No. 212) and the compound wall was situated at a distance of about 100 m
from the present workings of the Bayal marble mine. It was observed that the
compound wall around the plantation area/agricultural fields was made by stacking
un-sized stones without using any cementing material. At some place the stones were
found fallen and spread on ground, which appeared to be old and plantation was
already grown at those places (Photographs attached).

Comments: In view of aforementioned observations, it could not be ascertained that
damaged portions of the compound wall were due to blasting operation conducted in
the mine.

Further, this point is not related to the safety and health of workmen employed in the
mines and hence does not come under the purview of the Mines act, 1952 and not
related to this Directorate.

Other complaint Point: Due to heavy blasting conducted in the mine cracks are
being developed in the houses, without mentioning any particular house.

Observation: During Inspection & enquiry, the complainant showed a single minor
crack at back portion of his house. The portion of the house were the crack appeared
was a room used for storing materials. This store room did not have concrete roof
instead had a roof of steel sheets & appeared to be not part of main structure of the
house(Photographs attached). No cracks were observed at any other part of the
house/store room. No other house is existing near the house of the complainant.

Comments: The portion of the house, in which a minor single crack was appeared,
was not in the main part of the house but in the rear part of the house, which did not
have concrete roof, instead had a roof of steel sheets. It cannot be ascertained that
the crack has occurred only due to blasting conducted in the Bayal Marble Mine. Other
factors like ageing effect, construction quality etc. may also be responsible for this
crack.

Conclusion:

The House of Shri Vijay Sharma, the complainant was located at a distance of about
200m & 260m from the Mining Lease Boundary & present workings of Bayal Marble
Mine (Khasra No. 212) respectively to the western side of the mine. The plantation
area/agricultural fields of the complainant were situated between his house and the
mine, with minimum distance of about 100m from present workings of Bayal Marble
Mine (Khasra No. 212).

From the inspection & enquiry, it is concluded that the Point Nos. 01, 02, 04, 05, 06,
07 & 09 are concerned about loss of crop/crop yields, as such does not come under
the purview of the Mines Act, 1952 and not related to this Directorate.
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without any information and without playing sirens. This point was found to be not
genuine since no blasting operation was conducted in the mine on 21.11.2022, as per
blasting/explosive records maintained in the mine.

With regard to the complaint point alleging cracks being developed in the houses due
to blasting in the Bayal Marble Mine, it cannot be ascertained that the single minor
crack, which was found developed in the rear portion of the house of complainant was
occurred only due to blasting conducted in the Bayal Marble Mine. It may be due to
ageing effect, construction quality.

The mine management had obtained requisite permission under Regulation 164(1-B)
of Metalliferous Mines Regulations 1961, to conduct controlled deep hole blasting
within 300 m but beyond 100 m of structures of permanent nature, not belonging to
owner of the mine, vide this Directorate’s letter No.
$29024/GR/HR/Mahendragarh/164(1-B)/Perm/3564 dated 12.12.2019 for a period of
3 years from 21.12.2019 and was renewed up to 11.12.2025 vide this Directorate’s
letter No. 392040|NZ|Ghaziabad Region|Perm|2022|252390 Ghaziabad 09.01.2023.
Quantity of explosive used was well within the within the quantity recommended by
the scientific agency in their study report and the quantity mentioned in the permission
letter.

Recommendation:

As an additional precaution to control fly rock, Owner of Bayal Marble Mine (Khasra
No. 212) may be directed for reduction in total Charge per Round (Kg) & Maximum
Charge per Delay by 10 % against the values recommended in condition no. 3.1 (b)
of the permission granted under Regulation 164(1-B) of Metalliferous Mines
Regulations 1961, vide Lr. No. $29024/GR/HR/Mahendragarh/164(1-B)/Perm/3564
dated 12.12.2019 & renewed vide this Directorate’s letter No. 392040|NZ|Ghaziabad
Region|Perm|2022|252390 Ghaziabad 09.01.2023.

Complainant may be addressed on the issues raised in complaint and those come
under the purview of the Mines Act, 1952.

Submitted please. ﬁ%ﬁﬁ’\"’h <
(Mukthar Ahammad)
Dy. Director of Mines Safety
Ghaziabad Region, Ghaziabad
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Photograph Showing Lemon Plant without any dust accumulation
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Photograph Showing Minor Crack at the back portion of the house.
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MINES ACT, 1852
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\JA ﬁi; . BTRH HIHR/ Government of India
e HH UG SR FHATA/ Ministry of Labour & Employment
g TTel YI&T Hplforexnerd/ Directorate General of Mines Safety

mfsarEre &7 anfaarae! Ghaziabad Region, Ghaziabad

Telephone (office): 0120 2711597, website:www.dgms.gov.in, email: gzbregion.dgms@gmail.com
A FEAT: 101-102, 9uUH o, & soife, @SN Sircasa-ll, g9z s, MmioamErE- 201002

99 TEAT: RRrEorarETe e/ \ B\ b NS CICICY e \2/06/2023

O
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At e e, :
forardY: arerar, dgdier ;. AT Tle,
fSrem @geETe (gR=mom)

faw: A geller FAR 0T ERT AT WA T T gl ST FA W WAl & IR A G
AT H IR TS g A AT & gl gl & Faftld 1T & GaRT HS 310 Reprdd 99 & qay 7|

AT,

SR fAvAiaeTd 3m9% 996 A & 06.03.2023, S 56 @wTerd A e 04.05.2023
T g3 & HT Hefda A

39 REEd 97 # Seaf@d Rirad fawgsi W 3@ e & 3iftsir gary fewrs 17.05.2023
& 3T sufRufa & S dr s o

IWFT [AYT 9T 39S T JTId FUT & FT AT TEHR F HF UG YSIR FAAT & 3T 37T
AT @Il AT HETASTerd, Wil 3 HIA el arel HTADI & &, TELT 3R Foaror § T
T AAFTA, 1952 @ 38& e 9 gAr, AfFgaAr, sufaeal va et # any sarns @
F FIAT Bl )

3T g@RT S AT R 97 F Seafla Read Qg3 # g dear 03 & remar @l Riwad
faeg, @ sftfoas, 1952 @ 38& 3iaefd o fAgaAT va RfFyAT & graumEt & q=R # =6 30 ©
IR s FPurew & H@afaa 78 €
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e Vi f.«iﬁ!:i . 341‘{?1' TR/ Government of India
ks HH TG UM AATIA/ Ministry of Labour & Employment
.o, el FI&T HApTieraeerd/ Directorate General of Mines Safety

miEarETE & s/ Ghaziabad Region, Ghaziabad

Telephone (office): 0120 2711597, website:www.dgms.gov.in, email: gzbregion.dgms@gmail.com
HAY HEAT -101 - 102, YUH de, deaiish ., @ 3SNHFcaFd-11, §193 U3, o -201002

97 TEn: fAceemanioiaEre/ a3/ 1311 i fesTer1.2./06/2023

ENED
Qe IReT fAcersh

dar A

A AT FAR I,

Alfeleh- STl AT Wil (TET H.212),
22- € 33f¥cgel 3¥¢e (Industrial Estate)

AEiter, forer #geere (gRamom)

faw: Permission granted under Regulation 164 (1-B) of the Metalliferous Mines

Regulations, 1961, vide this Directorate’s letter no. S29024/GR/HR/Mahendragarh/
164(1-B)/Perm/3564 dated 12.12.2019 & renewed vide Directorate’s letter no.
392040|NZ|Ghaziabad Region| Perm|2022|252243 Ghaziabad dated 20.12.2022 to
conduct controlled deep hole blasting within 300 meters but beyond 100 meters of
structures not belonging to the owner at Bayal Marble Mine (Khasra No. 212) of Shri
Satish Garg located at village: Bayal, Tehsil: Nangal Choudhary, District:
Mahendragarh (Haryana) - Modification thereof- Regarding.

Wﬂr

Please refer to inspection of your mine by Shri Mukthar Ahammad, Deputy Director of
Mines Safety, Ghaziabad Region on 17.05.2022 in connection with enquiry of
complaint filed by Shri Vijay Sharma Resident of Village: Golwa, Tehsil: Nangal
Choudhary, District: Mahendragarh (Haryana). During inspection, it was observed that
several stone pieces were found fallen in the plantation area/agricultural land
belonging to Shri Vijay Sharma, the complainant. The complainant alleged that these
stone pieces were fly rocks generated due to the blasting operations conducted at
your mine.

The matter has been considered in the light of inspection report submitted by the
officer of this Directorate and as an additional precaution, I, hereby modify the
condition no. 3.1(b) of the permission granted vide this Directorate’s letter no.
S29024/GR/HR/Mahendragarh/164(1-B)/Perm/3564 dated 12.12.2019 & renewed
vide Directorate’s letter no. 392040|NZ|Ghaziabad Region| Perm|2022|252243
Ghaziabad dated 20.12.2022 as below:
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Distance of [No. of holes per blast with | Recommended Recommended
structures from |spacing, burden, depth, dia|maximum charge|Maximum Quantity of

the blast | of holes per delay (in Kg) |explosives per blast
face(m) taking 10mm/s as safe limit of vibration
Max 2 row
100 Max 10 holes 1-13 135

BXS: 2.0x2.5-3.0m
Hole dia 100mm
Max 2 row

Max 10 holes

- BXS: 2.0x2.5-3.0m Hole dia 1-18 270
100mm

Max 2 row

Max 10 holes

200 BXS: 2.0x2.5-3.0m Hole dia L? 450
100mm

Max 3-4 row

Max 20 holes

~20 BXS: 2.0%x2.5-3.0m 1-45 900

Hole dia 100mm

Max 3-4 row
Max 20 holes
00 BXS: 2.0x2.5-3.0m Lie e A

Hole dia 100mm

All other conditions of permission granted vide this Directorate’s letter no.
S29024/GR/HR/Mahendragarh/164(1-B)/Perm/3564 dated 12.12.2019 & renewed
vide Directorate’s letter no. 392040|NZ|Ghaziabad Region| Perm|2022|252243
Ghaziabad dated 20.12.2022 shall remain same.
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